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I IN THE CENTpa il-U-TINISTRATIVE TRImJI'JM, HDz& 	BENCH AT HYDERAAD 
O.A.N0 

tween: 	 - Date of Order: 6/7-93 

S 

I. Divibional F.ailway M€nager, (ns) 
South Central Railway, Secunderabad, 

Porrnxnent T.Tay Iflctor (con) 
S.C.Rly, Secunderabad. 
Chieü Sign 	Inspector, 
Signal & Telecomun ication Department, 
S.C.Rly, Secunderabad 

Applicants. 
and 

1. 

Presiding Officer, Labour Court, 
Narayan aguda A.p Ryder abad. 

Respondents. 
Far the ApplicazrtsL Mr.N.1:.Devraj, SC for Rlys. 

For the Respoudentsg 	 -a  

CO RAM: 
THE HON'BLJ3 MR.JUSTICE V.NEELpflj RAO VICE CHAIRMAN 

AND 
THE HON TBLE MR.P .T.TIRWENcij&J4 : 

The Tribunal made the following Order:- 

Admit The operation of the order dated 11-3--2 
' 

in C.X&P4O. 	175/aa-js suspended until further orders. 
Issue.notice to the Respoqdents. 

Post the case on 6.9.93. 

To 
The Divisional Railway Manager. (B.G) B, C.Rly, Secundérabaa. 
The Permanent way InSpector (con) S.C.y. Secunclerabad. 
The Chief Signal Inspector, Signal & Telecorimunication 
Department, S.C.PJy, Secundera.bad. 

The Presiding Officer, Labour Court, Narayañaguda, Hyderabad. 
S. One copy to Mr.N.R.Devraj, SC for Rlys. CAT.Hyd. 

One copy to Mr. 
One spare copy.. 



TYPED BY 	 COMPARED BY 

CHECKED BY 	 APPROVED BY 

IN THE CENTPJ-L ;.DINISTRATIVE TEIBIJNAL 
HYDLRABAD BENCH AT HYDERABAD 

THE }-I9N'ELE MP.UUSTICE V.NEELADRI RAO 
VICE CHZIRflAN 

THE J-JON'BLE I4RJ.B.GORTY ; MEMBEK(AD) 

AND\ 

THE 	'BLE i.TCHANDRASE1GU.R REDLY 
NE?1BER( ) 

AND 

THE HON'BLE NR.P.T.TIRUVENGAflZJ4 M(A) 

Dated s 4J7,4993 

RDER/JUDCMENT:. 

O..A.No. 	cc7 

Admitted and Interim directions 
issued 

1oved 	
uat 

\ 	 r naTCH rt:, ' 
Disposed of with &r.ections 	3 
nism4sea 
Dismised as withdrwrl' 

Dismisked for 

RejecteW Ordered 
No ordez\ as to coats. 

pvrn 




